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Order dated 27.11.22 

Neard Shri A.K.Mohapatra, learned 

co,nsel for the Applicant and Shri A.K.Ise, 

learned Senior Standing C.sel for the 

Respondents. 
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Applicant, who was engged cas*ally, 

claims to have faced retrenchment in the year 

1982. Claiming the said retrenchment to be 

void and non est inAlaw, the Applicant has 

filed the present Original Application inder 

Section 19 of the A.T.Act, 1985 on 3.8.20017 

after a lapse of more than 18 years. Mis 

very enqaqecnent and iisengegerent in 192 has,,, 

virtually been disp,tei by the Respondents 

in their cotter. 

At the time of his alleged retrenchment 

this Tri1nal was not established at all, and 

therefore, his grievances, if any, were not 

maintainable bef.e this Tribal. That apart, 

grievancesrelating to retrenchment of Casual 

Mazdoors are not amenable to the jris1ieti.n 

of this Tnibal and1tberefore, having heard 

the learned cesels of beth sides and)mP.n 

per.sal of the materials available on record, 

this O.A. is disposed of as not maintainable. 

No costs. 

Rand over copies of this order to the 

learned counsels of both sides. 	 - - 
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